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fd¥a:- ORGINAL APPLICATION NO. 233 OF 2024 (WZ)

Deepak V. Rao ... Applicant
Versus
Vasai Virar City Municipal Corporation & Ors. ... Respondents
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Wles AU SRS FeT .03 7 Considering the averments made in the

application, before admitting the application, we would like to know as to whether any
construction work is being done or dumping is allowed with permission of the
Government. Hence, we direct the Registry to issue notice to respondent No.2 — the
Collector and District Magistrate, Palghar, directing him to submit replyaffidavit to the
averments made in this application within four weeks 3= H’Tx’ﬁv_& SIS
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fdsa:- ORGINAL APPLICATION NO. 233 OF 2024 (WZ)

Deepak V. Rao ... Applicant
Versus
Vasai Virar City Municipal Corporation & Ors. ... Respondents
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aRIes HEHITE SRS &l .03 #& It is submitted by the learned counsel for the

applicant that an unauthorized disposal of construction debris, municipal waste and plastic
waste is being dumped at the site in question by unknown persons, in violation of various
environmental laws. Besides, the an unauthorized construction of commercial galas is
being carried out on the reclaimed land, which is likely to obstruct natural drainage system
leading to urban flooding Page 2 of 2 during the monsoon season and it would also lead to
soil and water contamination. 3/ T 3Te.

HeXg AW TS Hosed] dEredl JJHH AU Yehel SIREaR SIS STt
FRTA]. WBURIHE 3FEd digd™, SHIvT 99 vxbeR] SUNT Gl JFedrd afed
eI / AT IR AR 3R wrdare! dRidl. S SS@T adhaRT 9 e I 1
fo@ToN faerare Savard MR SRR HRE 9 FEEaal FEdls I1 Hrafaard d 1.
ST BN TSN (W2) GO IS dadlde! AIeR Bl







35

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE
ORGINAL APPLICATION NO. 233 OF 2024 (WZ)

Deepak V. Rao ... Applicant
Versus
Vasai Virar City Municipal Corporation & Ors. ... Respondents

AFFIDAVIT-IN-REPLY OF
RESPONDENT NO. 2

I Govind Maruti Bodke Age: 59 Years Working as Collector Palghar,
Taluka — Palghar, District- Palghar is Respondent no. 2 do hereby state and
declare on solemnly affirmation as under: -

1. That I am aware of order given by the Hon’ble Tribunal dated 18/12/2024.

2. That I have not at any time granted any permission, consent, or authorization
to any person or entity to use the aforementioned land, Survey Nos.
85/3(Bh.No.2), 85/4 9Bh.No/5), 85/5(Bh.no.21) and 85/6(bh.No.22) at
Village- Chinchoti, Taluka Vasai, District Palghar for dumping of any

material, Construction and whatsoever.

3. That I have already sent a letter Dated 15/01/2025 to the Sub Divisional

Officer Vasai and the Commissioner Vasai Virar Municipal Corporation on

instructing them to: Inspect the said Survey Nos. 85/3(Bh.No.2), 85/4
9Bh.No/5), 85/5(Bh.no.21) and 85/6(bh.No.22) at Village Chinchoti, Taluka

/ Wsal District Palghar to verify the 1llegal dumpmg activities/construction.
. N
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permissions is demolished and Dispose of the illegally dumped waste at

designated dumping sites.

4. That this affidavit is made on 13/01/2025 at Palghar for all intents and

purposes as may be deemed necessary.

VERIFICATION

I Govind Maruti Bodke Age: 59 Years Working as Collector
Palghar, Taluka — Palghar, District- Palghar is Respondent no. 2, do,
hereby state on solemn affirmation that contents of the affidavit are true to

the best of my knowledge and information derived from the records and
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Collector Palghar
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